NATIONAL COMPANY LAW TRIBUNAL
BENGALURU BENCH

COURT NO.1
ATTENDANCE CUM ORDER SHEET OF THE HEARING OF NATIONAL COMPANY LAW TRIBUNAL,

PRESENT: 1 Hon bIe Member(.l) Shrl Ratakonda Murall
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BENGALURU BENCH, BENGALURU, HELD ON 07.03.2018.
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The matter is listed today for accepting the Chairman’s report of shareholders as well
unsecured creditors. I have seen the Chairman’s report in respect of meeting conducted for
the shareholders. 99% and above of the total sharghg,l(g1 oted in favour of the Scheme as
per Chairman’s report. Chairman permitted EOP also postal ballot for the meeting.
Meetlng is held in accordance with directions of thé Tribunal. Therefore Chairman’s report
is accepted for the meeting conducted of the shareholders.

I have seen the Chairman’s report for the meeting of unsecured creditors. According
to the Chairman’s report none of the unsecured creditors opposed the approval of the
Scheme. Chairman conducted the meeting in accordance with the directions of the Tribunal
of the unsecured creditors. Chairman’s report is accepted. I have also seen the scrutinizer’s

report for both the meetings. //
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